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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Legislative Department)

New Delhi, the Tth September, 1974/Bhadra 16, 1896 (Saka)

The following Act of Parliament received the assent of the President

on the 7th September, 1974, and is hereby published for general
information: —

THE CONSTITUTION (THIRTY-FOURTH AMENDMENT)
ACT, 1974

[7th September, 1974]

An Act further to amend the Constitution of India.

Be it enacted by Parliament in the Twenty-fifth Year of the Republic
of India as follows:-—

1. This Act may be called the Constitution (Thirty-fourth Amend-

- Short
ment) Act, 1974. Hile,
2. In the Ninth Schedule to the Constitution, after 66 and before
the Explanation, the following entries shall be inserted, namely: — ﬁ:&n&'
Ninth

“67. The Andhra Pradesh Land Reforms (Ceiling on Agricultural Schedule.
Holdings) Act, 1973 (Andhra Pradesh Act, 1 of 1973).

68. The Bihar Land Reforms (Fixation of Ceiling Area and
Acquisition of Surplus Land) (Amendment) Act, 1972 (Bihar Act I
of 1973).
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69. The Bihar Land Reforms (Fixation of Ceiling Area 'and
A}c%uigi)tmn of Surplus Land) (Amendment) Act 1973 (Bihar Act IX
ot 1973), ’

70.- The Bihar Land Reforms (Amendment) Act, 1972 (Bihar
V of 1972). ) Act, (Bihar Act

71. The Gujarat Agricultural Lands Ceiling (Amendment) Act,
1972 (Gujarat Act 2 of 1974). ‘

72. The Haryana Ceiling on Land Holdings Act, 1972 (Haryana
Act 26 of 1972). .

73. The Himachal Pradesh Ceiling on Land Holdings Act, 1972
(Himachal Pradesh Act 19 of 1973).

74. The Kerala Land Reforms (Amendment) Act, 1972 (Kerala
Act 17 of 1972).

75. The Madhya Pradesh Ceiling on Agricultura] Holdings
(Amendment) Act, 1972 (Madhya Pradesh Act 12 of 1974).

76. The Madhya Pradesh Ceiling on Agricultural Holdings
(Second Amendment) Act, 1972 (Madhya Pradesh Act 13 of 1974).

77. The Mysore Land Reforms (Amendment) Act, 1973 (Karna-
taka Act 1 of 1974).

78. The Punjab Land Reforms Act, 1972 (Punjab Act 10 of 1973).

79. The Rajasthan Imposition of Ceiling on Agricultural Holdings
Act, 1973 (Rajasthan Act 11 of 1973).

80. The Gudalur Janmam Estates (Abolition and Conversion into
Ryotwari) Act, 1969 (Tamil Nadu Act 24 of 1969).

81. The West Bengal Land Reforms (Amendment) Act, 1972
(West Bengal Act XII of 1972).

82. The West Bengal Estates Acqu\isition (Amendment) Act, 1964
(West Bengal Act XXII of 1964).

83. The West Bengal Estates Acquisition (Second Amendment)
Act, 1973 (West Bengal Act XXXIII of 1973).

84. The Bombay Tenancy and Agricultural Lands (Gujarat
Amendment) Act, 1972 (Gujarat Act 5 of 1973).

85. The Orissa Land Reforms (Amendment) Act, 1974 (Orissa
Act 9 of 1974).

86. The Tripura Land Revenue and Land Reforms (Second
Amendment) Act, 1974 (Tripura Act 7 of 1974).”.
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K. K. SUNDARAM,
Secy. to the Govt. of India.
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